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CENTRAL ADHINçSTRATIVF, TRIBIJNAL 
GUWAhTI BENCH 
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* 	S 

Applicant(s): 

ORDER SHEET 

Originaj Application No :3/2v2 Misc, Petition No, 	 / Co nt en ot P ct it ion 
Revjw AppLLcation No. / 

Vs. 

Respondent(s): 	 t_oi1 

vocat e for the Appljcan ( s: M T%1 
Advocate for the Respondent(s) 2- g 

	

Noces of the Rag istr 	 Date 	
Order of the Tribunal 

• 	 --- 	
--- 

22.11.02 	tn 
• 

C. F. for, "j,  5O/ dpetect 
vitle tP•/ S o'7 	3 
Dated .. 

iy. R.gYss4t' 

'i unir relief claimed by 
the applicant for disposal of 

- - - 	representatj dated 28.5,2001 filed 

by the applicant and dated 14.11.2002 

I filed by the husband of the applicant 

praying for cancellation of the 
transfer order dated 1.5.2001. The 

applicant is working as Draftsman 
Grade II in the CPWD Central Division 

MCI)-.II, Im*ia1, Manipur, The husband 
of the applicant is working in the 

I-Agriculture Department , Govermmeri t 
of ManJpir *  By the impugned order 
dated 1.5.2001 the applicant has been 
transferred to ?AWD, Guwahatj. The 
applicant made representation dated 
289592001 to the authority requesting 
then to consider her case.ara-r,ge. 
n-erI't for posting in Manipur where her 
husband is working. The husband of 
the applicant .Ls also made representa. 

I tion dated 143 11.2002. it is stated 
that the applicant has been suffering 

from her health problems to some ext ext 
and for which she is under treatmet in 
Manipur and 	 also two school 

going children. The applicant wants 

that in view of the Circular 	
Contd/ 

t 	
JI 

' 



v7  
372 df2O02 
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22.11.02 G.I.Dept,of Personnel and Training 0M. 
No.28034/7/86-Estt.(A), dated the 3rd April 

,1986, the authOrity should ZX, pst.. the 

applicant in Manipur. 

t 

Heard Mr.!4G.Singh learned 

counsel for the applicant and also Mr.A. 

Deb Roy, Sr.C.G.S.Ce for the Respondents. 

As the matter relates to disposal of the 

representation against the impugned order 
it  

of transfer, 	would be appropriate to 

dispose of the application at the Admission 

• stage. Though the transhe  order was made 
• 	on 1.5.01 the applicantLstill continuing 

• her pervicp at Xmphal.The applicant has 
certain reasons for continuing at Imphal 
fot which she his. made representation 

• 

	 ee- 
on 28.5.2001 and. her husband also a'pproach 

the authority for the same. The ends of 

justice will be m&3Sf 	 are 

to dispose of the representa-

tion bf the appi2iaahta ;s early as possibl 
preferably within a month from the date 

of receipt of this order.%TiFL the disposa. 

• 	of the representation the applicant sbli 

• not be disturbed from her present posting 

The application is accordingly, 

disposed of. There shall however, no orde' 

as to costs. 	 •. 

Mber 
Ia 

• 	2-(/ 2-i-- 

• 	212>f 
 

• / 	4_•_•,• 	
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BEFORE THE craz 4kDM3N=TR4kTM TRIB 	j - 4 

(. gpplication under $ectn 19 of the &dmlnistretive 

Trjbune3. *ct, 1985 ) 

Trrz.E O flIE CASE : ORIGINIL *PPLXCATION 	OF 2002 -------__ 	----------- 

BETWEEN 	 - 

$hri.mti Nrern Héeti Devi, 

W/O Shri !j Nbi Singh, 

Khuri Thóngn Leik4,, 

P.O. 	1ong,P.jS..rtro1Rpt, 

Lbl East District, 

MUpw4 

£4M pti& 

1 The thion of Indié, 

repiresented by the 

3ecrtaiy to the Govtof Thdi*, 

M.1nietry of Urbi Aff9irsftVloymentj  

4 The $uperinten&lng 	ineer, 

czdS.nt1ng Circle (ER), 

oee RD gd 	- 

Nizn P41 aCe pKolka 241 

atBea1 

34 The Chief Qcii.neer(NEz), 

CiP.W.D.,Shi11ong, 

MeghSttej 

ntd4 



- 

41 The ftecutive: %Vineer,. 
	 I 

öentrt. Division a It, 	
-,--------- 	'c 	/ 

1h .i,Manipur 

54 Shri Dilip WhJkari t ayed dout 45 yer 

9/0 (t) KR 6hi1ci, ctra$1b.1,2/9,  (old), 

C,P..D Cb.X dive alony, 

Shillonq.,Negh el w 

*PPL ICAT 3DM 
--- - -- 

i4 tarLUMIgro.of oich the...gPplication 

This application is 	e against the order d,O5,tOj 

trsferring the applicant from her preaext posting at 

C P.W,;D,, Central Divn$ Ib,1 XX, XmplJ al Mi ipur to AWD, Qauhati 

and non consideration of the represention dtä454Oi 
1. 

submitted by her to the anthority for consider atlon gpd 

arrqigement of her posting in the station where her hua 

band is wo!ting,, I,, in Manipur and also against the 

relieving order of the first uxier dt 16.110024 

24 

The APPlicant declares  that the subject matter of the 

instant case is within the jurisdiction of the Hon'b3e 

Tribun 8,101  

The applicant further dod ares that the p1 Ic ab1og 
is filed within the period prescribed under $eotion2.1 of 

the Mdaistrative Tribunal kt,1985 4  

Ontd, 3/414 



44 

Ir 

441 That the epplicant is a citizen of Thdia and a p& 

menent resident of Manipur 5nd as sueb-de is entitled to all 

the riqhts,privilegés and protections as guarteed under 

the Cnetitution of India and the tes fred bhereunder.i 

The applic ant is at presett working as a Dr1tsman,.G41 XI 

in the r,*
;
Po!w Dil and posted at MCI. IX,7iupha1,Ma ipur in 

the Central 'Public Wks Departrnent(C.PW.D #  r thort) 

h ich is directly owned and controlled b the Ooveriteitt 

of Indi Mi 

4.124 That, the husband of the jpplicgnt is working in the 

ricuiture Department,cbverrlpqit of Maiipr$This cgn be 

seen from the appointment order dt 748495.4  The two thildren 

of the plicgtt jre below 6(six) years of 

e and they are to te their School ex*ninations ahortly 4 t 

True copies of the order dt4 7.48.495 and 

educ tiøn 31 records of chi1dren are 

annexed herewith and marked as Annexures 

a */]. and A/2 respect ively.4 

4434 That,the epplicant was Initially appointed as, Draftsman 

Gr4I2Iln this CP1),Mipur on 22J11.j90 and promoted to Drafts.. 

man,04U on 17474974 The respondent lb,2 issued a trsfer/ 

posting order on 145,2001  transferring the Ipplicant from 

her pzesent ple of posting 4e4, MII/Imphal to MWD/ 

Ganhati4me ngne of the epplicent is ho*n in S4b1l2 of 

the said transfer order Oarein the person 	 a t 

sh all be the first ntver4 it is pertinent to mention 

herein that the first uo*er is on leave till. 26,jlX 4 024 

True copies of the order dt41,5401 and 

pl1cati.on d031*4 0402 are annexed herewith 

and marked as Annexuras..*/3 & */4 respeot* 

L4 7Lc&L 

	 veiy4 	

ntd1.14/44. 



• 	44401 That 8fter knowing the existence of the said order, 

the 	bent has submitted a represent at ion ,dt, 285O1 

t, the authority throuh proper channel requesting to consih 

der her ease of arraVement for poatiz4 to the State of 

Menipur where her husband is wotinBUt the authority did 

not consider the pr war of the applicant,lThe authority r1iai4d 

the' first nover on 16410402.1 Ver recently, the husband 

of the appilcant also submitted a representation to the 

authority for consideration of the pliceflt'8 postini in 

the State dE Maniiir 

True copies of the represent t1one dt428454 

at  dt4 l411402 and order at4 16410402 

are annexed herewith and marked as *nnexurea 

i. V5 9 /6 and */7  respeotively4 

4JI 	That,the gpplIcant has been sufferring from her health 

probls to some extent end for which she has been maklnj 

regular checking and visits to different physicians and cli 

n.tos.lsoae of the attending phys ici ens have onee srjgested 

her for a surg&u. operation for stone case and swelling 

in uterus etc1 The applicant Lnevitly requires her to be 

posted in the Station where her husband is working and two 

children are studying,Only two medical reports dated 1247(99 

and dt4 1843.102 are made av,ille as Annexures to 3void 

volainous4 

True copies of the medical reports dt4 124 

7499 and  dtJ1843402  are annexed herewith 

and rn1,rked as ibnexures /8 and /9 respec 

tiveiy4 

4464 That,the 04144 of bvt4 of XncUa,Depsrtment of PWSOOTO  

nnel and Trslning dt 34486 clearly states that the husband 

and wife should be posted at the saa ststion to ebeble 

cbntdU5/m4 
LI 7 -L 	jj: 



.5' 

them to lead a normal fnily life and to ensure edxation 

and welate of their di i1dren.Para(wit) of the GuideLines 

spells Out that the spouse aloyed under the central Govt ,,i 

may apply to the conpetent authority and the conetent authoo 

rity may post the said officer tothe station,orif there is 

no post in that station,t.o the State where the other spouse 

is posted4 It in pertinent to at ate that the  tran3er  of one 

K.*rUah in the sne order in s1.4!4 6 was stayed by this 

Hon'ble Tribunal in the Original application No4240/01 at4 

True copy of the Oovt. of ThdiO.M. 

dt3.14.85 is annexed herewith and mar1ed 

as *nnexure 

5 2gpund.fbj elief thl 

5.11 Thr that option of the respondents is not paying any hedd 

to the represantation filed by the applicant nor disposed it 

of is illegal and denial of justice4 

542 lbr that the applicant is a Central bvt.jservant and her 

husband is a  State Cbvt4 servant and if they have been posted 

at different ètations, they may not be enle to lead a normal 

nily life and to ensure the education and welfare of their 

children as wel1i, is illegal and non obligation of (bvt 1 of 

India's standing guidelines,4 

543 	Pbr that the applicant is a female and is also aufferring 

frog heath problem connecting with stone case and swelling 

of uterus and if ahe be given posting at outside station, an 

uneqess1b1e sufferring shall be caused to her1 

5444 Pbr that,neither the applicont .nor her husb3nd are also 

not in a position to aurrender/a4on either of their services 

because of the ft that both post are not higher gr.t 

Q,ntd.1$ 

s— 	 * 
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If either of them is conolled to surrender,that may amount 

to non enabling to meet both endz of expenditure for dionily 

d chijdren 

545; For that the one or more incumbents who were trana 

ferred by the said common order was/were st'ed by the Mon'ble 

Tribunal and as the applicant herein also entitled sijni1ar 

a rd&/directic 

64 	Dét ails of' remedies eh susted I -- ----- ---- 

The gpplicant declares that she has exhausted all the 

departmental remedies open to the gpplicspt eept by wr 

of filing this 4ppilcatloO 

74 

ótherurt3 

The aPplicnt further declares that she has filed 

Wrii Petit.lcn vi ,1P.(C)IJ1375/2002 beftre the Hon'ble 

Gauhti High Court, lknph4 Bench without *rirzj the juris. 

dction1mefore serving notice, the s ne is withdrawn 

!l.ef 

Jhder the facts and circumstances of the case, the 

plicant preys that this application be danitted and notice 

be issued to the respondents to show cause as to why the relief 

soiht for in this gpPlicatlon shall not be grented.calT. for 

and after hearing the parties or the cause or causes that 

may be shown be p.eased to grant1 

8.11 7b direct the Cvernroent respondents to dispose of the 

reentation dt, 28452 001. filed by the Epplicant nd dt4 
10114 02 filed by her husbd by considering the grayer 

me therein4 

7/4.4 

7Lt 



842 To direct the ()vernrnent respondents to arrcr4e the 

posting of the applicant Were her hubad is work1ng 1  

843 To direct the respondents to revoke the order d15O1 

concerning the jppl1cgpt and order dated 0].002 relieving 

the respondent )b.'5 

B.3 QSt of litigation 

94 

PendizTj disposal of this applicetlonthe applicant 

prs for an lnterJm order not giving effct to the order  

dated 1..052 001 as fr concerning the gppliant end order 

dated164 1C 2 CO2  

104 	1F*i1 t 

14 X.P.O. 	 $ 

2,1 Date of Issue 	$: 

3 Issued frolL 

44 Payle at 

144 	LU t of enclosures : 

s stated in the inc3ez,j 

70 585673 

16$1I.2 002 

IKFHAL BAZAR,XMWAL 

G.P.O.GeUhati 

nt.dJ..1 e/)4 

il 

j 2ihcJ 	. 
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VERXI'CT1ON 

	

—dW : 	 t 

is  Nrem Hemab*ti Devi, ed about 36 yesrs,W/O Shri 

Ng4 fraobi Singh,e resident 	 Thong  Lei3cai,P.O4 

LTaoI,p.s.rbrompt, Th%phal Et D1trict,Nanipi r,do hereby 

solemnly affiun and verify that the statements me in the 

	

errhs 	 are true to my personal knowlete 

and those me in pr 	s 	 are my hunble 

submiss lons before the Hon' bi a Ti bun al and I I eve not 

suppressed any material  £ats of thecese*11 , 

*id I sign this verifiotion on this 	dr of !bv, 

2002.j 

SIONTURE OrflE Mm ICA11T 

L/t 	JVVDJ.J 

( 
TOR1 HEMABATI DEVI) 

C/V Xaj'/Vut~ OZ jac__~ , 



F P IDVI T 
- - - - - - 

ircm Hemab 	Devyl, jqed êout 36, years1W/O, 

Shri NNbi Singha resident of KhUV5iThQX4dt Let3i, 

LulOflg, S Poroitet .Lpbal st Diatrict,l4aflipur 

do hereby mde ó eth and ao3.wnly Offiva as hereunder': 

-9-. 
	

CA 

That, I am  the 	ppi ic t in the oomp ying 

Or1ginalplicetiOn end *, I 	well. conversant with thö 

fts and circumstance of the ose and. 	I em 

conpetent to $wCV this affidaVit on solemn 0 8th 

2.1 	That the  stetertents made in the pare 	1. to 

446- 0 6 and 7 are true to the best of my personal knowledge 

andbelief and those 1npara1bs S.  8 and9 are my 

submissions and prayer-a which I derived from my 

counsel are also verily believed to be true to the 

beat of my personal knowledge and belief4j 

34 	Th -, the annex res. ccmp giyed in the present 

iPplic&'tioa are the true gpd compared copies of their 

respective or1nal4j 

Verified on, this the 16th day of No :  

2002 	nph al that the at etements made in the 

rego ing psra of this affidavit are tra-to.-

the best of my personal knowledge and belief and 

nothg meriel is cocled in it 

'! 

dvocate4 
- -- ----- 	-- 	- 

(01awnIT -ffi 	d Iefor. we 
- 	- 	 . ____ L. k.. 

$I-tEOENN 

• 	 rcuuacr UY Me A ft74 	
(NoRal H4B*TI DEVI) 

, &aa Cornmtssj-nl!! 



tVLr4T r 	PPU 
w 	 4PUL 

ANXURE 

0 	it 	 ft * 
mp 

*- .c 

fhtJ. 1  thi 'ItI iWl34 

I.I/jft h,X1PTh I't puuce of the ftnum Gutahcti 

1 1~ Cuet r1ex dtid 	$IJ pt 	 C. (4. $o6t 1/2 sud 
rtd 	 p$ tdu' Ct,1 	 9 of  

th 	 f 	 (alur i M. 4 1949 t 3291 
tith 	 wiipu 1&ti 

dated 21129 $taL 	4 	4/4 	hby pin 

Amt Yme put Varevoij Ly Sht 4.1 

Y '? 

	

O.t235fJ/u' p 	with wrn&. 	 ib3 urt 	u1e 

tfn of i'lle,  01OUIct Azicu1tu. )ft 

	

Uh 	 ef't 

.7 

/77 

inh 

tndtjoir1øZ/129() 	XV{pt) 	kh4 th 7th 
Copy tos- 

The Md1 Ci 	 vt. •if 1iç- 	: 
f 

24 Thu !1t 

TriLtt A 	utur 	fictx 

7ty tffi 

S. The 	 ?1vt 	itvph; 

6. Yh3 	 cf Açi1tur. 
7 	f. Nwobi £nçh, 

li. Pr 

90 tut fLth 	 - 

w* F.U,4  

iii.c. 	L/ V 

Al  
t< 

\ 



ANNEXURE; 	
. 

/4f 

1 

Sc"  

463 TINY TOTS' UNIQUE SCHOOL 
THE IMPHAL URBAN CO-OP BANK LTD. 
Lamlong Branch, Imphal 	 A/c. No. 775 

Name ........ ..  ..i:.Li (J 
Class 	................ Sec. ..... 	 Fee No. 

KEEP 

A11v - 
468 TINY TOTS' UNIQUE SCHOOL 

THE IMPHAL URBAN CO.OP BANK LTD. 
Lamlong Branch, Imphal 	 A/c. No. 775 

NameL ~ .JL( 
('1/] 	 / 

Class..- 	 Sec. ...... . Fee No. .J.. 

rKEEP INA SAFE PLACE 
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CovElNMEur OF IUFI. 

CEflTRAL PJBLC WOR5 I1EPATflMENT 

No.: • 33)/Din n(C)1SE©1ER/Colf 011 

OFFICE ORDER 

AfiFxURE #13  

if 
Dated: 

the trsfr/poUng of the cv ci 	Dr Jme 	Grada-ll(CiviJ) hmehy ordered with immadi3to 

effect in The interest of, public service: 

Nmo 	 From - 10 Romark - -- 
NLD(CaI ChaKrabortv  

2.D.Kchakraborty NLD,Cal SCqlSiIchar Vice A.K. Barman:. 
 A.K.Barrnan 	SCC,Schar ACC-UGuwahatj Vice Smt. D.Bora 
 $mt fl Bora CID? Al CII,.,.-.  

5. I S. 	D-. 	y n doq h 
-
L.  SE(P&A),ShiUony ACC-UGuwahati - Vice KC.Barua 

6. K.Carua . 	ACC-llGuwahati -  SCC/Sitchar 	- ViceD.Bhattactiaryya 
7. .D.Bhttacharyya SCCISilchar .SE(P&A),Shiflong Vice Suit. R.Tham 
8. 

-  Srnt. R. Thain SE(P&A)Shfflonj ACCl/Guwahatj \ceB.C.hora 
I 	S. i3Cora ACC-ifGtiwaliati SCCISiicliar Vice S.C.Biswas 

P. Biswas.L. 
11 

 SCCISilcliar SE(P&A),Shillon Vice D.Adhikar ... 	... 
D'I Adhlcary 

rntH Dcvi 
SE(P&A)/Shiltong 

...
MCD-lIIlm phal Vice SmLH.Dcvi 

MCD llIIirpli il I AAWD/Guw liatI VlceUBorcioy 

........ S.U. Ahrned SE(P&.A)lShiiIong .. .S : C 1  
. 

L. 	........ icL SMD,Slch3r 
SE(P),I,rnl ..MCCJM21dn 

P),EZI Cai lceJBakhandL::.., - . 

SI.10.1 ,€, 13 & 15 shall move first. 

/ 
--UfltencJln9 Englneer( do-ordinatIon 

Copy to:- 
AddI. Director General, ER, CPWD, KoUcata 	 . 
All concerned Chief Engineers (Clvii) CPWD of Region B 	 .. 
All concernd Superintending Engineers (Civil) i/c Supdtçj. Engineer (P&A) of EasternRegion 

cocernc1 Executive Engineers (Civil) of Eastern Req ion 
. Officials concerned through their Controlling Ofhcers. 

E. secretary, EDSA, Nizarn Palace, Koikata 	 -. 

(U.K.Saha)  
Engineer Assistant to 	. 

Superorflmj EnQinoer, Co-Orcjlrrntion 

24Z 

IR 
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9  0) two (ON ) k;Fm 	 qiono-1 

aiff ii 
APPUCkTION FOR LEV OR FOR 

EXTENSION OF LthV 

 

appi*cat 	Lj  JilL) P ,4fL/k#1Q/ 

qq 

Postbld: 	 JU/T -fj 	izj,27'() 

3 ffi3t1F1t3J1P 

0ePrUflC4C, Ot1ct a ud Section: 
	

epit 

4 â: 
Pity 
	 r 

5. qfq 	q 1*ui 	imi 	t M z1f 

Rouse rent aid other componiatory al1owaca 

drawn In the prcsent post: 

6 	 4frr4 	dlr 	 -. 

	

wr.andpe;jq cf tea'e applied for and 	t,-I. P L 	 C)i.. 

dttfromwjcb requited. 	 c' 	
.. 

tQCT2. X.7 ox C7y 1 tr Irl 

i 

Sun sank3 XAoiZdays,ff any proposed to be 
ptCfid(buthcd to leave: 

 

Groun4a an which leave is applied for: 
	

i/ 

f"t 0114 tc 1T1
~-ftv' iA f 	jfl 

Data of reiurt Iroaj lag leavo on the noturc and 
period of.that kv: 

i 	.ag#1 

UI Vikia to T vv  
I propccfdo dot propoae to avail mye1f of 

leavg tvd cQncca40n for the block sears......... 

dnring the ensuing leave. 

/ddtfm, - d uring 1eve period: 

J. ff a. 7 ,P, J7/ 	:) 
PWL f1,/.eLt.e  

/i 	9a[ 	: 

inaturt of Mpplrrau 

dute 



t.

c:' 
- 

12. 
I 	4utio2r thQ 

p 

:. 

Slgueturo (with deto) 
D6ij3uatiOfl 
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(period  
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t Juty Gompelest to grcnt leave 

Signathre (with date) 
Dsignatiofl 

in 	 f1i qlfu 	 141 tF4 q 
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rking you.. 

Yours faithfully, 

(N.Ht.?X t)Fvx) - 
Drataman 	II. •.. 	 ... 	 . . 	,. 
Maniir Central 
C.P.W.b., XmpbAkl. 	. . 

ated Imphal 

:' •ii A, / 

ANEXtii: 
yv •1 	

\ 

To .1' 	0 

/ 

I 
I 

'he superintending Engineer. 
Co-ordinatioxi Circle,(EZ), 
C.P.W.D. izam Palaca. 
Calcutta 20. 

(Through proper channel). 

Bu)- 0ics order dated 1.5.2001. 	 7' 
Ref s No.9( 33)/D/M(c)/:(c)/ER/Ca3./o1/zs4 

Zated 1.5.2001. 

Gjr, 
I have received the office order No.9(33)/WM1%(c)/ ... 

SE( a) /ER/Cal/O 1/35 dated 1.5.20 Cl regardii tran*ier and postin 

of my service to the Office of th Executive Engineer. MED. 

C.P.W.D., Guwahati. 

In this connection I hav the honour a:., tate that 

I am facing utmost domestic inweniences. That my hu*band 

is a state Govt, employee under Ajriculture Department poitod 

at Imphal and sy children are also below six (6) years •rw.. .1 

em not in a position to leave the children and my husband . 

I vould, therefore draw,  your spthetic consideration 

as a femal employee to stay alone and tiork. outside state and 
' C 

	

	 request your kiy to arrange for allowing me to continue my 
eervices at Xmphal. 

'S 

Cl '  

A 	WLJ7J 



-el 

c 
phe1,the 14th 1oV.,C2i' 

lb 

; : 
The Superintanding ftOneect 

0r61t*Et11 Cic10(1), 
!b 1  

. 	. 

2. 

 

The chief engineer (z) 

c.p..D, Oshl1loM pHoUhal eye t StO. 

Pooting ordw dt 0  1...2 Clot. 

Sub s— Pn Wpliention for posting crrt11gOfl3nt of 

Smt,T, 	ati,D/m1 Ore& Il/MCI) .U, 

C. . t, i. in the &t Ste of 	ipur. 

t} 	X,the underaIgned, beg to hizh11ht the following for 

.;your Idrid perusQi rd  fVouF  la ection pIe ese. 

Thet, I nra the Lu&3sfld of blut i7,IIomsti t)0vi0  who is 

ork1ng as Dr aftemdn GrjXI ond posted at MCD/!l, lsuphal. I an 

StSte tvernat sorvt workinq in the &tSte Prjriculturo 1optt' 

my pointrant or&r to hov the fct is enclosed hnrwrith,  

• 	Thet a  my wife VOS trrrod to her present poot of 

posting St t4CV/II to 	D/(Uwiti by the EbOVO referred trsfor 

1ordet. On kno4ricj the ex.tstence of the said order, my wife cubuitted 

o rèpreeentntion on 28.5.02 but the ene was ooeraod considered 

by the 1! t th St one pizson n aly D.il ip pdhJkeri w en found rel ievedl 

ordz dSted G o  16, 02. (cbpy enclosed) 

Tht my wifa is suUering from stone oae and swelling 	i t  

in the uterus. 3osidos 1  she i& to tookoftev the two smell childwn j 

whO hc4Ve Ctt*d going to sbhool W.d their sbboo1 oxrin is vVPV08W  

ching. !fl such C1XCL1Th3t t1cOB, •  it is a muSt for posting Z. d 
the ao t osuhoro X am wotkingo 

the prcuiae3 stdted poVe, your kinoss ore zoque*ed 
) 

kindly to me neceasury err;igoment for -posting my wife St MnrUpuz 

by e,hetic md humanitezien 	ition 

Qc1 z l. Appointont .x der dt0  
2. order dt' 
3 RepreaontStiofl dt' 2850  Cit. 	— 
4, Order tit•  &.tO,02. 	

wUrs ..1ncero4, 

5j Mijl reports dt 152.7.99 
k C2 & dt ' 29 4.Cr2 0 	

I 
coryto s 	

' 

The Rmoutive itqtheer, 
cmtral Divn. TI, 	 c 	i 

F 	 P 	D 'h ' 	 !. 	!\1f.OiIT eLGI1 
ii 	. 	•' 	' 	 'Jusbmd of Sst 9. I1enhati 

*nrrnation. 	Vhuz el ThcAgan Teik si, P.O.. V r1lec,, 
PS, rrompSt, Thphn1 Soot !intzict 

4ipur 

• c 	 ' 



- 	 - 	 AWWtXtJRF'A/ 

GOVCFIIm cut of Jiutlia 
0/0. The Suptdg. Engiueer(P)NEz, 

C.1'.W?,D. 1  ShiHon-3. 

No.21()/95/SSW 
	 Dated, Sliillong the / /10/02. 

OFIICE ORDER 

In complia:)ce to Supci'intcndjiit Enginecr,Co.nj'djnajo11 Circle(ER),CpWDKo&ata office ouder 	
dAted 01.05.200]. 

 
Shri D. Adhikarj. Dim Cdii is 1ereL)v :FCIIC\.t.&l Ii ()Ifl thus 0111cc on the aIteroün of' I 6. 1 0.20u2 with the directiou to repoit for 

duty to the 011ice of Executive Engineer, Manipur Central Division -II, CPWD,, Imphal. 

-- 	 ... 

Sui iIi itci(l ii, lugl i ccr(1) ?E?, 
c'iti'al V.\V.D. 1 

 

ML.  
Cop)' to':- 

C! 

/ 

 

 

 

 

() 

'l'lie Ch1' I Inincc (NJ i.), (J 'WI)., Iu long with rekrenc to his No, 1 /6/2U(,)U Adrnn, Dated 25.06.2ou I. J\s per revised sanction accorded only 2(two) posts available. Hence 
surplus D/m Grade ii has been relieVed, 

The Superinleiiding Engineer, Co-oudination Circle(ER), Ni7rn Palace. Kolkata-20, 
A kr i 	ol liri I.), i\dh had. 1)/rn Grade II. this ollice has . been lell with 2(two) I )i aliuI)1.s:)]afl (]i ado 	WII Rh i; the u OViSCcI sanctioned fitreIu141I1 or Lhii 011ice . I lence, II us (.)I'Iice wil I not he in position to accept the joining report of Smt, D. Born. Shri D. 
I3lm1acliaiya. and Iui U.N. i3ordoloj, Dim Giade-If who have been posted to this 
0I11c vide your oluice order 354 dated 01.05.2001 The above Draughtsmari Grade II 
ni'iy be adjusted in some. other offices, it is further intimated that there are 3(thiee) 
vacancies of Draughtsimtt Grade I and 2(two) vacanciáS of Dim Grade III which may please he filled up on pdority basis. 

The Executive Engineer Manipur Ccn'al Division II, C.P.W,D., Implial. 
The Pay and Accounts Olficc(NEZ), CPW,D.. liillong 
The hxccutivc Ingiuccjp)I 0/0 the SE(P)NLZ. CPWD,, Shillong. 
Bill Clerk. 

Shri D. Adhjkani Dim Grade II. As aeady (Iirected he may hand over his chae to Shri K. Kaiah, AE(P) 
PersonJ flic of hrj J).AdJjk;irj l)/ni Grade hi 

- 

-
St 'P EAZ I NTENDING, EN(;JNEi[(p)çz 

c4 9aLt1 gL 
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' Week Da.'s 

.OU am, to 4.00 0 
210 1'--  ANNEXURE 

/ 
I)r. Keranikarita Sapam 	' 

MI313S (M\'s) 

V. kad-I)janosis 

(IGIrv1IR) 

Swiday & Hh;da),s 

7,00 am. to 2 non 	. 	 X-RAY CLINIC & ULTRASC)UNL) IMAGING 

(7 ) 23I3(0)'t 	 RIMS Road. Impha 
c-,  222507 (R) 

L_J 	' 

612.07.99 
X-Ray/URraJou4No. ..................... 	 Date ....... 

N ame .............. ...................... Age 	
35yrs. 

Radiology Eamttrasound Exam 

ReIrred by . 

Report 

ULTRASONOGRAPHY OF NHOLE ABDOMEN: 

L IER: 

Nrmal in size, shape arid oar: tour, Echapet tern is no rri I wi thout 
anry focal or diffused octhoiociv . The 3 ntrahepatic tubular 

structur,es are not dilated.. The P ....L]. Vein d.i.arnete c is normal 

GALL BLADDER: 
.................................. 
A tiny hyperechc'ic focus poor I '' dSSOC Id L.d w i t h acono. t.. .1 a 
shadowing is noted in the GB. 
Te wall of GB is normal in thickness. CBD is not dilated. 
PNCREAS & SPLEEN:- 

Pancreas and Spleen are normal i n size shapeand contour,. 
The parenchymal echo is normal 
Arta is normal in c:a..iber and no Pcra-Aortic mass is seen. 
KIDNEYS:- 

R. measu res 105mm x 30mm and LK rc:tssu res lOBrnrii 	t 2mm. 
Rnal size. shape :tnd oontou r are normal 	Renal cortical 

irrie s S and the rena I cc rena hyma I echo are normal .. HoAleve r 
1 separation 3.s sen ?n the PK wi t:h a. small echoert I a 

fbcus in the iowd'r calyx  of AK. 
The small eQhoder3.c focus in the ower calyx C.,  1 K may a) so 
be rioted,, 
N nas 	e s/coli.cL ion i 	sasri in th' 
'JR I NARY BLADDER 

d r in cry bladder is i n coup ate I y 	I ied with u r in a. however no 
'briormal .intraiuminai  

U 'I'ERUS 
Ii 
Size, shetp arid con tu r ara rand 	Ti-z 	rnyomctr ia.i 
&idometriai echoes are rormal No dexal mass is se. en 

tMPRESS.ION:'- (7) TINY SOLITARY GALL STONE without 
CHOL.ECYSTITIS. 
CALYCEAL. SEPARATION OF AK 

Radoloqsf 
& cnoiogAi 

The in 	oaeondcta in the interestof the: ah 	nd not fo. Leg,31 	 For proo 	en 'q nfl c - 
corroboration is required If necessary. e'iew of the ::ao sno a second .ornin nius he Lbtaued 

1L'1 d 

/ 



Iowa JX1HF 

:•AOLLO DIAGNOSTICS AND RESEARCH CENTRE 
RIMS ROAD, IMPHAL-795001, MANIPUR 	Or  

Telef :d385-411999 	 E - mail apolloscanhotmail.com  

Vae..th . M.ar k . 2OO2  

Patiet's 	atiie............... l:c!ii1.i.P.cv........................ .... 	
~k Age/Se 	..3(iY us/Imialc Address 

Refdiby 	. ..............L)r..N.Saraikuiiir.Sii 	.............. 

Colour Doppler Ultrasonography Report 

Real Iin i , VS reveals an anlever ted u1rus measuring 8 X 6 cm. 

[ndo;inctriuni is 8.2 mm th icL with normal echoes. Mvometrial echoes shows two 

0) well de lined SO! . with hypoechogenecity one on the left and anoIl1er,)n 

the riht o f.the uterine body. 'l'he SO!, on the leli measures 4 X 39 cm 

and the one o n the right measures 4 X 2.2 cm. 

l3oth11-ie SO!. oCcupies the anterior aspect of the body. 

Righi ovary measures 2.6 X 2 cm. 

I .c ft war\ measures 2.3 X 17 cm and is visual ised at the 1 101). 

Impression: - Uterine fibroid. 

H 

j Apollo Diagnostics and Research Centre 

4,t 

14111 



u post in the said station/State, then the spouse belonging to the Central 
Service may apply to the anpropriate Cadre ControllinAjtxjty and the said 
authority may post the said officer to the station, or if there is no post in that 
station, to the State where the spouse employed under PSU is posted.- 

- 

one speie is employed under the Central Government and 
the other spoiae is employed under the State Governjnent The spouse em-
ployed under the Central Government may apply to the competent authority 
and the compeflt authority may post the said officer to the station, or if there is no post in  tlt station, to the State where the other spouse is posted... 

2. Each ce, not covered by the above guidelines, will have to be dealt 
with keeping in mind the spirit in which these guidelines have been laid dowii 
and the larger objective of ensuring that a husband and wife are, as far as pos- 
sible and within the constraints of administrative convenience, posted at the same station. 

[G.I., De1i. cfper. & Trg., O.M. No. 28034f7/86..F (A), dated the 3n1 Apcil, I 98& I 
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41  ANEXUBE 
/ 	 POSTING OF HUSBAND AND WIFE AT THE SAME STATION 	955 

() Where one spse belongs to a Central Service andthe other spouse A Drr1) l 	 belongs to a PSU.—. The spouse employed under the PSU may apply to the 
competent auihority and the said authority may post the officer to the station, POSTING OF HUSBAND AND WIFE 

AT THE SAME STATION 	 SpoUse iSposred. If however, the request cannot be granted because the PSI I 

It is the policy of the Government that as far as possible and within the 
constraints.of. administrative feasibility, the husband and wife should be 
posted at the. same station to enable them to lead a normal family life and to 
ensure the education and welfare of their children. It has, therefore, now been 
decided to lay down a broad statement of policy at least with regard to those 
employees who are under the purview of the Central Government/public Sec-
tor Undertakings. An attempt has therefore, been made in the following para-
graphs to lay down some guidelines to enable the Cadre Controlling Authorities to consider the requests from spouses for a posting at the same 
station. The guidelines given below are illustrative and not exhaustive. 
Government desire that in all other cases the Cadre Controlling Authority 
should consider such requests with utmost sympathy. 
Gulddlir;e 

WIzere the spouses belong to the same All India Service or two of the 
.411 Jndia Services, namely, L4S IPS and Indian Forest Servzce (Group 'A ).-
Th - oaa will be posted to the same Cadre by providing for a Cadre trans-
fer of one spouse to the Cadre of the other spouse subject to their not being 
posted by this process to their home cadre. Postings within the Cadre will, of 
course, fail within the purview of the State Government. 	-- 

Where one spouse belongs to one of the All India Services and the 
other spouse belongs to one of the Central Services.— The Cadre Ccntrolling Authority of the Central Services may post the officer to the station, or if there oo post in that Station to the State where the other spouse belonging to the 
All India Svice is posted. 

(II:) Where the spouses belonjto the same CeitraI Sence_-The Cadre - Controlling Aututrity may post the spouses to the same station. 

------- Wherethe spouses belong to different Cenfial Serer— The; 
spouse with the longer service at a station may apply to the appropriate Cadre. - 
Controlling Authority and the said authority may post the said officer to the 
station, or if there is no post in that station to the State, where the other spouse 
be'onging to the other Central Service is posted. 	- 	 '- 

Where one spousi'belong.y to an All India Service and the oheJ' spouse belosrgs to a Pubhc &tor Undestabng - The spouse employed : 
under the Pubhc Sector Undertakmg may apply to the competent authority ,. 

 and the said authority may post the said officer to the station, or if there is no post under the PSU in that station, to the State where The or sposc 1S pOsted. ' 	-T 	- 	 -- 	-  
- .- 
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